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IOriginal Appllcati n No: 375 .r 199~

S.K.Dixit •••••••• Applicant ••
V.reus
t.hsrs ,
WITH

Original Applicati n N : 376 .r 1992
P.K.Dub., •••••••• Applicants.

Uni n of India &. • • • • • ••• R ~pcnd.nts.

V.rsus
Union of India &. ere .•

WITH
Original ApplicatiGn N.: 460 .r 1992
M.K.Vya~ •••••••• Applicants.

•••••••• R.~pond.nts.

V.reus
Union of India &. others

WITH
Original Applicati n N.: 461 .f 1992
V.K.Katra •••••••• Applicants.

V.rsus
r India &. cthere

WITH-
Original Applicati n No: 462 Dr 1992
O.P.Kushuvaha •••••••• Applicants.

Union

V.reue
Uni.n .f India &. .thers

\.11TH
Original Applicati.n N :
A.K.Srivastava

• •• • • • • • R.spondents.

• ••• • • •• R.spcndents

• ••••••• Respond.nts.

463 .f 1992
• •••• • •• Applicants.

V.reue
Uni.n of Ineia &. .thers

WITH
Original Appllcati.n Ne: 464 .f 1992
B.V.Galvalkar •••••••• Applicants.

•• • • •• •• RespGnd.nte.

Versus
Uni.n ef India &. ethers

WITH
Original Application No: 465 ef 1992
Smt. H.L.Khalri •••••••• Applicants.

Union of India &.
Versus
thers
WITH

Original Applicati n Ni:
Hariah Kumar

V.rsus
Uni.n of India &. eth.rs

WITH

• ••••••• R.spond.nts.

• ••••••• Respondents.

466 .f 1992
• ••••••• Applicants.

•••••••• R.spondents.

I
I



OriginfL Application N . 467 ef 1992,
S.K.Shukla • ••••••• Applican tIS. ~

Versus
Uni n of Inc;iil& ethers •••• • • • • Respendents.

WITH
Cr igin~ 1 Applic.tion ~c: 468 cf 1992
Sure ndr a Kumar •• •• •••• Applicants.

Ver:!ue
Union of India & ethers • ••••••• Respondents.

WITH
Original Application Nm: 469 f 1992
0.8. Magha ·....... Applicants.

Versus
Union of Indi. & e t he r s ·....... Respcndents.

WITH
~riginal Application NO: 470 of 1992

A.lI.Khanwillker • •• • •••• Applicants.
Versus

Union ef India & ethers ••• • • • • • Respondents.
W1If ITH

Original Applic.tion No: 471 of 1992
8.K.Bhatta ~....... Appl5,cants.

"

Versus
Union ef India & othere •• •• • ••• Respondents.

WITH
Original Application Ne: 472 Df 1992
B.R.Singh • ••••••• Applicants.

Vereus
Unien of India & others • • •••• • ••

Respondents.
WITH

Original Application No: 473 if 1992
R.P.Gupta • ••••••• Applicants.

Versus
Union of India & .thers •• • • • • • • Respondents.

WITH
Original Application Ne: 474 of 1992
R.K.T.wari • ••••••• App Iica nt s •

Versus
Un!en er Ind1a & ethers' •• •• • ••• RElspondents.

WITH



Original.·Applicat.t.en.N.: ..37{i oaf '992
r I I t L.! " ~ t.r-, .,... .,.

T .*yMishTa .- . -.
Varlu!!

Unian_ar India & .thara.. . \ ~

'''; t •• ;"

• ••••••• Applic8 nta.
!
i

Raspan.ante:

Hontbla ~r. Justic. U.e.Sriv8stava, v.e.
Hon'bla Mr. K,Ob8yya, Mamber-A

(By Hon'ble Mr. Justice, U.e.Srivastava, V,C.)
Shri C.P.Srivastava haa put In appearance

in thla case ana haa prayed for diaposal of the
case. Tha leerne. counsel for the raspan.ents
Shri P.Mathur prays for time to fila Counter
Affidavit. It ia not necesssry to grant time
for the aama aa aimilar .atter has been diapo.ed
of by-the Bombay eenchand as well a. Allahabad
Bench. Therefore, the prayer of the learned
counsel for the r••pondents is refu.ed and the
ca.e i. being decided by hearing the counseb"or
the partie ••

2. In thl. ca.e, after hearing, we are of the
apinion that,the judge.ent which i. ~el1vered at
So.bay antiwhich ha. bean followed here at
Allahabad ~ill hola goo.. The applicant appeate~
in a written teat of Offica ..Clerk in re.ponsa t.
an advartise.ant issue. by the aailwa, Servica
C.mmission~Bo.bay. The ~x.mination took place
at various centres, the applicant was declara~
successful in the writtan test and called for
interview. The applicant was declarsd successful
in the selection for the post of Office Clerk.

CommissionThe Railway servicaA Bombay infor.ed the applicant
that hi. name hae bean sent to the Central
Rail~sya for appointment as Offie. Clerk. After
waiting for a considarable period when ·the
applicant did not g.t appointment, the applicant



- 2 -

approaChed the euthorities and ya. told that certain
enquiries in the irregularltie ~hich took place
are going on and he should wait for some time m~re.
Lateron, a fresh list was publiehee on_21.12.1986
in the In.ian Express - and the name , -
of the applicant did not figure in the list. He
represented against the aame, but after failing to
get any response a lagal notice was sent ana there-
arter this applicetion was filed before tnia Tribunal
with a prayer that the respondents may be airected
to offer appointment to him on the post or Office
Clerk or upon any other equivallent post on the
baaie of his result as declared by the Railway
sarvice commission.

3. In the yritten statement filed by th~ ,
-,

respondents it haa been atated that the cause of
action arose and examination,'was conducted by tha
Railway Recruitment Boara, Boebay and aa auch in no

adalniatratien.
case the pre.ant patition 1. cognizable by the,

In the vigilance enquiry certain te.pering were found with
the result the applicant t. na.a was droppad and ..,'~ .
tha t·. why, he wae not given appoint.ent. In casa,
hie'appoint.ent would have bean givan, a communica-
tion woul. hava been .ade. Uncoubtedly, ~~ 'I

hits '•••~~. the persoA/passed the axa.lnation, he or sha,
as the case may be, and the re.ult declara. then
the applicant should not have been dropped without
any valid reason. If there waaso.e foul play in
the inclusion or his na•• , obviously, the applicant
waa to be given an epportunity or he .hould hava
been apprised of the necessary facts to enable hi.
to submit reply ,end .eet anything which yas against
him. But on the basie of the Vigilance Enquiry,
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the applicant ahould not have been deprived rr~.
the appointmant in which he b.cae. entitl.d against

•
one or the vacancies which was dv.rtis~d. No
parson,.hould b. d.prived of hie rights which
accruad or which n.c.ssarily will .ccrua on account
of the foul pl.y by tha authorities un1as8 ha ia
net guilty or h.,wae not givan an opportunity of
haaring. Accordin9ly, tha appll~ation ia allowed
and th~ respondents ara directad to h 1d an enquiry
into the .attar ••• aciating the applicant with tha
••••• and in ca._ no roul play on hi. p.rt~la"reun"
the applicant aheuld not have been deprived .f hie
appalnt.ent becau.e so.eone h•• be.n foun" guilty.
The enquiry eheuld b. campl_ted within three •• nth. I

froa the d.t. of ce••••nicatien .f this order. In i
ca.a, the entir.ex.mination hae b.an cancallad and
nona of thoe. who appeared in the exa.lnatlon got
the appoint.ent ~h.n the applicant will hava no
ca.a of hi. appoint.ent. , But in ca,., 80.a
appoint.ante have b.en "De and every ca8e ha. to
b. decided on •• rit. a. indicated abov., the enqulr
about'th. applicant'. ca.e may be •• de within
thrae aonth. rre. the "ate Dr c••municatlen of thi.
order. In:-;ca.e,a•• er the per.ona a,re required
to appear in Viva-Voce te.t and their written

t

-axamination i8 accapted, but has not been cancelled.
th.y .ay appear in the Viva-Voce examinatio~.
Thi. i. a part of tha .a1ection it.e1f and incase
thay succeed their result may b. declered ana
they may be given appoint.ent accordingly.
The application stands disposa" with tha.a
directions. No order ae,to costa.

"'.' ... " • ••••••, Contd/- 4
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Copy r the judge.ent ahall ba placed on avery
fila.

I

Vice-Chalrraan

Allahabad Dated: 9.2.1993
(JU)
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